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 in, 2014 (Uttar Pradesh Adhiniyam Sankhya 4 of 2014) as passed by the Uttar 
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THE UTTAR PRADESH STATE COMMISSION FOR BACKWARD CLASSES 
(AMENDMENT) ACT, 2014 

. (UP. ACT NO. 4 OF 2014) 
[As passed by the Uttar Pradesh Legislature] 

AN 
ACT 

further to amend the Uttar Pradesh State Commission for Backward Classes 
Act, 1996. • 

IT IS HEREBY enacted inthe Sixty-fifth Year of the Republic of India as follows.— • 
1.• (1) This Act may be called the Uttar Pradesh State Commission for Short title and . 

Backward Classes (Amendment) Act, 2014. 	
commencement

(2) It shall be deemed to have come into force on February 17, 2014. 
2. In section 3 of the Uttar Pradesh State Commission for Backward Classes Act, 1996, hereinafter referred to as the principal Act, in sub-section (3),— 

for the words "seventeen other members" the words. "twenty-five 
other members" shall be substituted; 

the following proviso and Explanation shall be inserted, in the end, 
namely:— 

',Provided that at least one representative from minority 
community shall be nominated as member in the Commission. 

Explanation:—For the purposes of this Act the word 'minority' 
shall have the Same meaning as defined in the Uttar Pradesh 
CommissiOn for Minorities Act, 1994 (UP. Act no. 22 of 1994)." 	. 

Repeal and 	 3. (1) The Uttar Pradesh . State Commission for 'Backward U.P. Ordinance 
saving 	Classes (Amendment) Ordinance, 2014 is hereby repealed. 	 no. 2 of 2014 . 

(2) Notwithstanding such repeal, anything done or any action 
is taken under the provisions of the principal Act as amended by the 
Ordinance referred to in sub-section (1) shall be deemed to have been 
done or taken under the corresponding provisions of the principal Ant 
as amended by this Act as if the provisions of this Act were in force at 
all material times. 

STATEMENT OF OBJECTS AND REASONS 
The Uttar Pradesh State Commissipn for Backward Classes Act, 1996 (President's Act no. I of 1996) has been enacted to constitute a Commission for Backward Classes other than the Scheduled Castes and Scheduled Tribes in the State. Sub-section (3) of section 3 of the said Act provided that the Commission shall consist of a Chairman, two Vice-Chairman and seventeen other members nominated by the State Government from amongst pdsons of eminence, ability and integrity. Since the said number of other members was not sufficient to solve the problems of Other Backward Classes and there was no member of the Other Backward Classes of minority community in the said Commission to represent them, it was decided to amend the said sub-section to increase the number of other members from seventeen to 'twenty-five and to provide that at least one representative from minority community shall be nominated as 

member in the said Commission. 
Since the State Legislature was not in session and immediate legislative action was necessary to 

implement the aforesaid decision, the Uttar.  Pradesh State Commission for Backward Classes (Amendment) Ordinance, 2014 (U.P. Ordinance no. 2 of 2014) was Momulgated by the Governor on 
February 17, 2014. 

This Bill is introduced to replace the aforesaid Ordinance. 
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Amendment of 
section 3 of 
President's Act no. 
1 of 1996 

By order. 
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